Open Caurt

CENTRAI, ADMINISTRATIVE TRIBUNAL A1] AHABAD BENCH

ALLAHABAD
1%
A1) ahabad this thg;;&gg;day of July 2000.

Original 2pplicaticn No. 1192 of 1922.

Hon'ble Mr .« 8 «K.I » Nagvi, Judicial Member -

_Hon'ble Mr« mM.P. Singh, *dministrative Member -

Madan Mchan Prasad, son of late
Sri Baldeo 1al!, »/o 149-C,
Jatepur Pailway Colony,

Gorakhpur -
55O GG O -Applicant

C/? Sri Bashist Tewari -
Versus

1. chief Wrcks Manager (P) Workshop,
N.E R1ly, Gorakhrpur . .

2. Union cf India, through the General Mzanager,

N.E . R1ly-, Gorakhpir.

3. Vijay Kumar son of late 3ri Rajendra Prasad
Mistri High Skilled maintenance Sshop NE . Rly.,

Workshcp Gorakhpurs R/0 149-C, Jatepur Raileay

Cclceny, Gorakhpur -

R 5 e e respondents

C/R Bri A K. Gaur .
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Oe DER

By Hon'ble Mr. g .K.I - Nagvi, JM_

8Sri Bachist Tewari learned ccunsel for the
applicant mentiocned during f£inal! argument that cut of

reviefs sought in this O2, now he has tc press the
relief in regpect of payment cf leave-en-cashment amcunt
cnly, Wwhich bbas not been paid to applicant, Madan

Mochan Prasad/whc retired cn 31 .7 .82 while he was

werking as Head time Keeper-Workshop in the regspondents

establishment .

2 . A3 per respcndents case the amount of leave-en-
casiment has nct been paid on the graund that apprlicant
did nct vacate the guarter, allotted tc his during
s€rvice time and kept the same in his occcupation even

after hig retirement from service.

3. Heard learned caunsel for rival ccntesting

parties and perused ghe record.

4 . In this matter the controversy is veryv short-

It ie not in dispute thet after retirement the applicant
Waes entitled tc get an amocunt of leave-en-cashment .

It is alsc nct in dispute thet even after his

retirement the applicant remained in occupatien of
cuarter allotted tc him for the service tenure and

did not vacate the guarter up to 5.3.9&8. The learned
cocunsel for the applicant makes a statement on behalf

of the applicent that if there is any amaunt due

against the applicent, for his occupation of Quarter,
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that may be dedueted and the balance be paid to him,

if their remains any-

4 . For the above Wwe find that it is a fit case

to direct the respcnde’nts tc settle the claim cf the
applicant in respect of payment of l1eave-en=-cashment
to which he became entitled on retirement and, the
amount , if any remains after deduction of dues 8gainst

applicant, be paid to him within faur weeks from the

‘are
date of communcaticn of this order-. e WA[S
i ] 4¢ca’&aw§/6},

5o The O2 is dispcsed of with abcve cbservations -

6 o There shall be no order as to costs.
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